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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE FIFTEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

l.A No.1 OF 2026
IN/AND

WRIT APPEAL NO: 900 OF 2026

Writ Appeal under clause 15 of the Letters Patent Appeal Prefened against the

Order Dated 25-04-2025 Passed in W.P.NO 40764 ol 2018 on the file of the High

Court.

Between:

'1 . The State of Telangana, Revenue Department, Secretriat, Hyderabad, Rep.by
its Principal Secretary.

2. The District Collector, Medchal-Malkajigiri Dist.

3. The Revenue Divisional Officer, Malkajgiri Division, Medchal-Malkajgiri
District.

4. The Tahsildar, Alwal Mandal, Medchal-Malkajgiri Dist

...APPELLANTS /RESPONDENTS
AND

1. B.Janardhan Rao, S/o B.Chandraiah, Aged about 80 years, Occ:Agriculture,

2. B.Ashok Rao, S/o B.Narsing Rao, Aged about 65 years, Occ :Business,

3. B.Himagiri Rao, S/o B.Nqarsini Rao, Aged about 65 years, Occ:Business,

4. B.Suryanarayana Rao, S/o B.Narsing Rao, Aged about 60 years,
Occ: Business

5. B.Chander Sain, S/o B.Raghupathi Rao, Aged about 55 years, Occ:Business.

6. B.Devender Rao, S/o B.Raghupathi Rao, Aged about 61 years, Occ:Business

7. B.Venkateshwar Rao, S/o B.Raghupathi Rao, Aged about 55 years,

Occ: Business.

8. B.Vijay Kumar, S/o B.Janardhan Rao, Aged about 60 years, Occ: Business.



9. B.Vinay Kumar, S/o B.Janardhan Rao, Aged about 55 years Occ:Business.
(All F/o HNo.1-3-1 18, Alwal Bollarum Post Secunderabad.

...RESPONDENTS /PETITIONERS

l.A. NO: 2 OF 2026

Petition under section 151 cPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to suspend

the order in W.P.No.4076 4 of 2018, daled 25-04-2025 in the interest of justice

Counsel for the Appellant : SRI MURALIDHAR REDDY, Gp FOR REVENUE

Counsel for the Respondents: SRl. R SUSHANTH REDDY

The Court made the following: JUDGMENT
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IN THE HIG H COURT FOR THE STATT] OI.- TELANGANA
AT HYDERABAD

THE HOh-'BLE THE CIIIEI' JU TICIi SRI APARESH KUMAR SINGHS

D'ntE oN'ut.]l sRl Jl sTlct. VAKI'I'I IIAMAKRISI]NA RIiDD }'

l.A.No.l of 2026
in/and

WRI 't APPEAL No.900 of 2026
(CNR.No. HBllC0 10537382026)

Dated: I 5.09.2026

Betwcen:

l'he State of Telagnana.

Rep.. by its Principal Secretar).

I{cvcnue Department. Sccrctariat. tll derabad and 3 others

...Appellanls

And
IJ. Janardhan Rao and 8 othcrs

. . . Respondents

JUDGMENT:

Mr. Muralidhar Reddy Katrarn. learned Govcrnnlent Pleader fbr

Revenue. appears lor the appellants.

Mr. R. Sushanth Reddy. learned counsel for the respondents

2, 'l'he prcsent writ appcal is prctcrrcd against thc ordcr datcd

)5.04.2025 passed in W.P.No.40764 ol 2018 by which the learned rvrit

oourt disposed of the said *'rit pctition setting aside the proceedings

dated 29.10.20 t 8 issucd bl resporrderrt No.'+ thcrein
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3. 1he appeal sull'crs fiom a dclay of 373 days lirr cotrdonation o1

t hich [.A.No. I ol'2026 has bccn filed

l. l-carncd counscl lirr thc appeilants subtrits that the delar rras

Asscrnblr ( onstitLrencr and all thc staf'l nrerubers r." cre busv in Special

caused since the l'ahsildar. Alw al Mandal has becn appornte(l as onc ol'

thc Assistant lllcctoral Registration Ol'liccr (At:RO) ol t-)44-Malka.lgiri

Intcnsile Rer ision related uork and the dclar iras neither deliberatc nor

intentional

Lcanrcd counscl fbr thc rcspondcnts harc opposcd the praler tbr

condonation of dc la1

6. \\'e have heard learncd coLtrrscl fbr thc parties and peruscd the

at'lldar it rnncxccl to thc dclal conclonatior.r application. l'aragraphs 2 to

.1 thcreof'ale cxtracted hcreunrle r

''2. fhat a lloriflcatior'r Lrls. ll(l) olthc rias issuccl on l7 ll.l0:11 unler' fhe
Righl ro t'air Conrpensation and Transparency in [-and Ac,lrtisttion.
Rchabrlitation xnd Ilcsettlcn'renr Acl l0ll \o.i0 ol- 20li ironr Paradise
JrLnc,ion tt, Shurrrrpct ORll .luncrron tirr acqLrisitiof ol lands lbr rhe pLrrpose oI
constnrctiirn ol Elevated Corridor lionr Paradise circle to ORll. Shanteerpet

JLrnc'ion (\l! l) ) ar(l (he slali s Lr!.\ \ltlr !erillc,rtion ol recor:s. (ltlcLIlt('IJs

and llso sLrrr,cr ol tlrc lards ancl hcncc r.1c a) lhi-s rrork t: also still Ln proqress.

l. lhat thc frlection of India has takcn up Special lntensi\e Revision of
Elec:oral ist ir Ielangana and lrccordrnrly tlrc CI-O. lelangana Ias di:ectcd aiL

the LROs & Al.l{Os lo conduct SllL ol Llectoral I(olls lnd thc lahsildar. A $al
\landa hrrs bccf appointed as ons ol. lhe {l.ltO of 0,l I-Malkaigiri ,\sscmblr
Cof,tilucrrcr afcl all tlrc lahsilolllcc iritlIarc bus\ in Slll reri:iorr related work
and rhe iir d \\ij.k r\ sttll in nrclt-css.
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',t. lt is 5ubmi(ted that tl're cop) ol orcler have been t'cce,ved on 20.07.2025.

afier whrch. the appallants havc taken \tclrs to ltle prcsent appeai due to lhe

alorcsaid rcason. as such lhcre is a delar ol j-,'l dars rn liltttg thu wrtt appeal.'

7. 'fhe dcla1 ol 373 days has not been properl)' explained cxccpt

stating that the Tahsildar. Alwal Mandal and his staff are busy in Special

Intensive Revision of Electoral list, no relevant details of the steps taken

after the in-rpugned judgment rvas delivered towards the movement ol

the file in the appellant Department, including the decision of the

cotnpetent authority to flle the aDpeal. and thereafter the preparation of

ilre N'[enro of Appeal etc . halc bcen.chronologicalll cxplained to tnakc

out a case that there lvas no inordinate delay or laok of suflicient cause

on the f)ait of the appellant ln pref'erring the Appeal. The only

explanation worth its name are at paras 2 to 4 quoted above, which in no

case can be said to be satisfactory to explain the inordinate delay of 373

ciays in prelerring the appeal.'fherefore, we do not find any substantial

cause whatsoever to condone the delay

8. [{ence. LA.No.I ol'2026 is disnrissed

9. Consequcntly. the writ appeal is also dismissed

SD/- MOHD. ISMAIL
DEPUTY REGISTRAR

//TRUE GOPY//

SECTION OFFICER

l.Two.CCStoGPFoRREVENUEHighCourtfortheStateofTelangana,at
Hyderabad.IOUT]

2. One CC to SRl. R SUSHANTH REDDY, Advocate [OPUC]

3. Two CD Copies
/-l,w
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HIGH GOURT

DATED: 1510912026

JUDGMNET

l.A No.1 OF 2026

IN/AND
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WA.No.900 ot 2026

DISMISSING THE I.A. & WRIT APPEAL

WITHOUT COSTS
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